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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, FINANCE CENTRE
31 FLOOR, NEW TOWN, KOLKATA
(Under Section 18(1) read with Sections 14 and 15 of The
National Green Tribunal Act, 2010)
Original Application No. of 2024 /EZ

In the matter of :-
Jagriti Bhattacharya

Versus

The State of West Bengal &Ors.
..... Respondents

SYNOPSIS

The present application, inter alia, has been filed before the
Hon’ble National Green Tribunal for directions to stop the digging
process and construction operations of the borewell at Emami City,
2, Jessore Road, Golpark, Kolkata — 700028. Huge boring machines
have been brought at the said site to bore the soil for the purpose of
installation of borewell pumps and digging operations of the borewell
have been commenced without any permission and/or sanction from
the concerned authorities which are required to be obtained before
initiation of the boring process.

The indiscriminate and unplanned digging of borewell is
completely affecting the environment, the soil and groundwater level.
The ground water is an important part of the environment and it
cannot be wasted and/or mis-utilized at the whims and fancies of the
private respondents

The respondent authorities however, did not take any step,
whatsoever for reasons unknown to the applicant despite being aware
of the illegal digging construction and subsequent functioning of the
borewell. Immediate measures are required to be taken by this
Hon’ble Tribunal to stop the illegal digging process and construction
operations of the borewell and to protect and preserve the

environment.
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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, FINANCE CENTRE
31 FLOOR, NEW TOWN, KOLKATA
(Under Section 18(1) read with Sections 14 and 15 of The

National Green Tribunal Act, 2010)

Original Application No. of 2024 /EZ

BETWEEN
Jagriti Bhattacharya, daughter of
Gora Chand Bhattacharya, residing at
57/2, Shyamnagar Road, P.O. - Bangur, P.S. -

Dum Dum, Kolkata - 700057.
Email Id : advj.bhattacharya@outlook.com
....Applicant

Versus

1. The State of West Bengal,
service through the Additional Chief
Secretary, Department _ of
Environment, Prani Sampad
Bhawan, 5t Floor, Block — LB-II, Salt
Lake, Sector-III, Bidhannagar,

Kolkata- 700106.

Email Id :

ey 2. Additional Chief Secretary,

N )
_\\ Department of Environm ani
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Sampad Bhawan, 5t Floor, Block -
LB-II, Salt Lake, Sector-III,

Bidhannagar, Kolkata- 700106.

Email Id
3. Chief Environment Officer,
Department of Environment,

PraniSampad Bhawan, 5t Floor,
Block - LB-II, Salt Lake, Sector-III,
Bidhannagar, Kolkata- 700106.

Email Id :environmentwb@gmail.com

4. West Bengal Pollution Control
Board, service through the
Chairman, Paribesh Bhawan, Pldt
No. 10A, Block No.LA, Sector-II,
Bidhannagar, Kolkata- 700106.

Email Id :chrmn.wbpcb-

wb@bangla.gov.in

5. Member Secretary, West
Bengal Pollution Control Board,
Paribesh Bhawan, Plot No. 10A,

Block No.LA, Sector-III, Bidhannagar,

/ OTAR ;;’F-\\\ Kolkata- 700106.
\

AU ISLAM *\\'\., Email Id :
Kolkata ; ms.wbpcb-wb@bangla.gov.in
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6. Director, State Water
Investigation Directorate, We_st

Bengal, Nirman Bhawan, Top Floor,
Salt Lake City, Kolkata — 700091.

Email Id :directorswid@gmail.com

7. South Dum Dum Municipality,
service through the Executive Officer,
Dumdum Road, Nagerbazar, Kolkata-
700074.

Email :southdumdum?74@gmail.com

8. Chairman, South Dumdum
Municipality, Dumdum Road,
Nagerbazar, Kolkata- 700074.
Email Id :sdml10@gmail.com

9, Commissioner of Police,
Barrackpore Police Commissionerate
having his office at B.T. Road near
Latbagan Main Gate Chirianior_e,
Barrackpore, Kolkata — 700120.

Email
:bkppolicecommissionerate@gmail.com

10. Officer-in-Charge, Dumdum
Police Station, having office at 39/1
Post Office Road, Gorabazar,
Rajbari, Dum Dum, Kolkata -
700028

Email Id :dumdumps@gmail.com
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office at

Bhujalika,C P

torv,  Bidhannager,

Region of

Block-6 S
;iKolkata W¢st'.".1§éh al 700091

13. Emami City Apartment Owners’
Association, having office at 2,
Jessore Road, Golpark, Kolkata -
700028.

14. Mahadev Dev, father’s name. not
known to your petitioner, residing at
Emami City, 2, Jessore Road,
Golpark, Kolkata — 700028.

.... Respondents

MOST RESPECTFULLY SHEWETH: -

1. The address of the applicant is given above for the service of

notices of the application.
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2. The address of the respondents are given above for the
service of the notices of the application.

3. The applicant above named begs to present the original
application challenging inaction on the part of the respondent
concerned for not taking the measures to to take steps to stop. the
digging process of the private respondents and the construction

operations for installation of bore-well thereat.

4. POINTS OF LAW :-

In the facts and circumstances of the case stated herein below, the

following substantial questions of law have arisen for adjudication
by this Hon’ble Tribunal.

1. Whether the respondent authorities are justified in

allowing illegal extraction of ground water at the Emami

City, situated at 2, Jessore Road, Golpark, Kolkata -

7000287

2. Whether the concerned respondent authorities are under

a legal duty to protect and preserve the environment

against the blatant violation of the Water (Prevention and

Control) Act and other pollution laws?

3. Whether the respondent authorities are under a statutory
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extraction of ground water at the Emami City, situated at

2, Jessore Road, Golpark, Kolkata — 700028?

FACTS OF THE CASE :-

a. Your petitioner is an Advocate practicing at the Hon’ble High

Court at Calcutta. Your petitioner is a social worker and an

environmental activist.

Your petitioner on or about 14th February, 2024, during her
visit at the Emami City, situated at 2, Jessore Road,
Golpark, Kolkata - 700028, was completely shocked,
surprised and bewildered to notice that digging process have
been initiated and constrliction operations for installation of

borewell thereat have been commenced.

Your petitioner noticed that huge boring machines have been
brought at the said site to bore the soil for the purpose of

installation of borewell pumps.

Your petitioner states that the said digging and construction
activities of the borewell were being done at the instance of
the private respondents and some other board members of

Emami City Apartment Owner’s Association.
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e. Upon noticing the aforesaid digging and boring activities,
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your petitioner approached the private respondents and
sought to enquire as to whether such digging and boring
activities are being done after obtaining permission .and
sanction from the concerned authorities but the private
respondents refused to give any reply to your petitioner
allegedly én the ground that the private respondent are not

at all answerable to your petitioner.

f. Your petitioner states that the said digging operations of the
borewell commenced without any permission and/or
sanction from the concerned authorities which are required

to be obtained before initiation of the boring process.

g. Your petitioner states that the digging construction and
subsequent functioning of the borewell is therefore
absolutely and wholly illegal and it’s against the law relating

to digging of borewell.

h. Your petitioner states and submits that the private

respondents have indulged in illegal extraction of ground

water.

i. In the aforesaid situation and having no other alternative,
your petitioner made a written representation on 27/03/24 to

the concerned authorities to take immediate action to stop
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the said borewell. Copy of the written representations dated
27/03/24 alongwith postal receipts and track reporfs are

annexed hereto and marked with the letter “A” collectively.

In a bid to gather information, your petitioner on 16/04/2024
made an application under Section 6 of the Right to
Information Act, 2005, copies whereof are annexed hereto

and marked with the letter “B”.

. Inspite of receipt of the aforesaid written representation, the
respondent authorities took no step and/or action to stop

the digging operations for installation of the borewell.

In the 2nd week of May, 2024, your peﬁtioner by a letter
dated 6t May, 2024 was informed by the P.A. to the
Director, State Water Investigation Directorate tﬁat the RTI
application made by your petitioner has been transferred to
the Geologist, Geological Sub-Division III-D, SWID, to
provide reply to your petitioner. A copy of the letter dated 6th

May, 2024 is annexed hereto and marked with the letter “C”.

. By communication dated 3t May, 2024, your petitioner was
informed by the Member Secretary, DLGWRA, District -
North 24 Parganas and Geologist, Geological Sub-Division

III-D, Barasat that ‘No Permit’ was granted from the office of




§§

copy of the letter dated 3rd¢ May, 2024 is annexed hereto and
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marked with the letter “D”.

. Your petitioner last week, verbally was informed by the -
officer of the respective authorities that they will not be able

to take any action/steps in this regard, without order of the

Tribunal.

. Your petitioner states and submits that the aforesaid
activities of the private respondents are seriously affecting
the environment. The indiscriminate and unplanned digging
of borewell is completely éffecting the environment, the soil

and groundwater level.

. The respondent authorities have, however, turned a blind

eye and a deaf ear in the present matter.

. For reasons unknown, the respondent authorities have not
taken any action and/or steps and/or measures against the
wrong doers despite being aware and/or having notice of the

same.

. The inaction on the part of the respondent authorities have

encouraged the wrox;;g/ JAR
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process, construction operations resulting in extraction of

the ground water.

. Your petitioner states that the present application has been
filed, inter alia, due to the inaction and/or non-action on the

part of the respondent authorities in allowing the illegal

extraction of the ground water.

. Your petitioner submits that the ground water forms an
important part of the environment and helps in ecological

balance

. Your petitioner also submits that the respondent authorities
are under statutory duty and obligation to stop the
construction of the borewell, It is really alarming that an
environmental resource is being lost due to the deliberate
and/or intentional inaction on the part of the respondent
authorities who have remained as mere spectators towards
the illegal activities of fhe private respondents of extraction

of groundwater.

. Your petitioner further states and submits that the ground

water is an important part of the environment and it cannot
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required to be protected for a proper and healthy

environment.

. Your petitioner submits that no person has any legal right

and/or authority to construct a borewell and take out the

underground water therefrom.

. Your petitioner submits that under the aforesaid facts and

circumstances, it is a fit case wherein this Learned Tribunal
should exercise its powers and jurisdiction under 'the
National Green Tribunal Act, 2010 and pass an order to
protect, preserve and conserve the ground water and

environment.

. Your petitioner submits that if the illegal extraction of the

ground water is allowed to be operated, the ground water
level would be severely lowered which would cause
irreparable loss and injury and there would be great danger
to the environment and blatant violation of the Water

(Prevention and Control) Act and other pollution laws.

. Your petitioner submits that there exists an immediate




N g

aa.

bb.

CC.

dd.

€e.

12

J;ng-%; Bhotleacharye.
(F/ /fé{ gy
Ao

Tribunal since the illegal activities are going on each and

every day.

In the absence of an appropriate order and/or direction by
this Learned Tribunal, the private respondents would
continue with the illegal and wrongful extraction of.the
ground water. The valuable ground water would be lost in a

span of time.

Your petitioner has made out a strong prima facie case for
intervention of this Learned Tribunal. There is. extreme
urgency in the matter since the illegal activities are being
carried out each ahd every day. The balance of convenience

is in favour of passing interim order.

Your petitioner craves leave to amend, alter and modify the

grounds if necessary.

There is no other alternative and/or efficacious and speedy
remedy available to your petitioner and the relief as prayed
for hereinbelow if granted would save and protect, preserve

and conserve the ground water and the environment.

Your petitioner has not moved any application and/or filed
any other case or proceeding before any Court of law on the

same and similar cause of action.

5
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ff. This application is made bonafide and in the interest of

justice.

6.

II.

III.

GROUNDS

Being aggrieved by and/or dissatisfied with the illegal
activities on the part of the respondent authorities, the
applicant begs to move the application before this

Learned Tribunal, inter alia; amongst other :-

FOR THAT the respondent authorities have not taken
steps and/or action against the illegal and wrongful

extraction of ground water by the private respondents

FOR THAT the extraction of the ground water is being
done in complete violation and/or in contravention of the
provisions of law with regard to extraction of ground

water.

FOR THAT the digging operations of the borewell have
been done by the private respondents without any
permission and/or sanction from the concerned
authorities which are required to be obtained before

initiation of the boring process.
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VIII.
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FOR THAT that the aforesaid extraction of ground water

JZ‘?“%'(BWQCAQ%/A N
[oledf )

is therefore absolutely and wholly illegal and it is against

the law relating to digging of borewell.

FOR THAT your petitioner has made a written
representation on 27/03/24 to the concerned authorities to
take immediate action to stop the said borewell but
inspite of receipt of the said written representations, the
respondent authorities have taken took no steps and/or
action to stop the digging operations for installation of the

borewell and the present illegal ’extraction of ground

water.

FOR THAT the activities of the private respondents are
seriously affecting the groundwater level and the

environment.

FOR THAT The respondent authorities have, however,

turned a blind eye and a deaf ear in the present matter.

FOR THAT the inaction on the part of the respondent
authorities have encouraged the wrong doers to continue
with their digging process, construction operations

resulting in extraction of the ground water.

SK, NAZRUL |
Arag Kohkg'lth *
Ragn.No. 947/19

Expiry 1
Y Date
\, 13.09, 2024




XII.

XIII.

15

Foded 4
A

Teneity ffplobochors
% .

FOR THAT the present application has been filed, ipter
alia, due to the inaction and/or non-action on the part of
the respondent authorities in allowing the illegal

extraction of the ground water.

FOR THAT the ground water forms an important part of

the environment and helps in ecological balance

FOR THAT the respondent authorities are wunder
statutory duty and obligation to stop the constru_ctidn of
the borewell. It is really alarming that an environmental
resource is being lost due to the deliberate and/or
intentional inaction on the part of the respondent
authorities who have remained as mere spectators
towards the illegal activities of the private respondents of

extraction of groundwater.

FOR THAT the ground water is an important part of the
environment and it cannot be wasted and/or mis-utilized
at the whims and fancies of the private respondents. The
ground water is therefore required to be protected for a

proper and healthy environment.

FOR THAT no person has any legal right and/or

authority extract ground water by a borewell without
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FOR THAT under the aforesaid facts and circumstances,
it is a fit case wherein this Learned Tribunal should ;
exercise its powers and jurisdiction under the National
Green Tribunal Act, 2010 and pass an order to protect,
preserve and conserve the ground water and

environment.

FOR THAT if the illegal extraction of the ground water is
allowed to be operated, the ground water level would be
severely lowered which would cause irreparable loss and
injury and there would be great danger to the
environment and blatant violation of the Water

(Prevention and Control) Act and other pollution laws.

FOR THAT there exists an immediate necessity for
passing of an interim order by this Learned Tribunal
since the illegal activities are going on each and every

day.

FOR THAT in the absence of an appropriate order and/or
direction by this Learned Tribunal, the pri.vate
respondents would continue with the illegal and wrongful
extraction of the ground water. The Valuéble ground

water would be lost in a span of time.
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LIMITATION

The present application is being filed within the prescribed

time period provided under section 14(3) of the National

Green Tribunal, 2010. Your petitioner on or about 14th
February, 2024, during her visit at the Emami City, situated
at 2, Jessore Road, Golpark, Kolkata - 700028, was
completely shocked, surprised and bewildered to notice that
the digging process have been initiated and construction
operations for installation of borewell thereat have been
commenced. The illegal extraction of ground water is going
on each and every day by the private respondents. The
applicant states that this application is within the period of

limitation and the cause of action is continuing till today.

PRAYER :-

In view of the above facts and circumstances, it is humbly prayed
before this Hon’ble Tribunal to pass the following

orders/directions :-

To direct the concerned respondent authorities to forthwith
stop extraction of ground water at Emami City, 2, Jessore

Road, Golpark, Kolkata —~ 700028;
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. To direct the concerned respondent authorities to stop the
digging process and construction operations of the borewell

at Emami City, 2, Jessore Road, Golpark, Kolkata — 700028;

. To direct the concerned respondent authorities to refill the
borewell dug by the pfivate' respondent by dumping earth

therein;

. To direct the concerned respondent authorities to restore the

property to its original position;

. To direct the concerned respondent authorities to undertake
all necessary measures to see that there is no construction
of any borewell at Emami City, 2, Jessore Road, Golpark,

Kolkata — 700028;

To direct the concerned respondent authorities to comply
and/or act in accordance with the provisions of the Water

(Prevention and Control) Act and other pollution laws.

. To direct the concerned respondent authorities to take steps
and/or initiate legal proceedings in accordance with law

against the polluters to prevent the environment;

. To pass such other order or orders, direction or directions as

this Hon’ble Tribunal may deem fit and proper to protect and
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INTERIM ORDER :-
It is specifically prayed that this Hon’ble Tribunal may be pleased
to pass the following interim reliefs durihg pending and disposal of
Original application:-
a) To direct the concerned respondent authorities to
forthwith stop extraction of ground water at Emami City,

2, Jessore Road, Golpark, Kolkata — 700028;

b) To direct the concerned respondent authorities to stop the
digging process and construction operations of -the
borewell at Emami City, 2, Jessore Road, Golpark,

Kolkata — 700028;

c) To direct the concerned respondent authorities to refill
the borewell dug by the private respondent by dumping

earth therein;

d) To direct the concerned respondent authorities to restore

the property to its original position;

e) To direct the concerned respondent authorities to
undertake all necessary measures to see that there is no
construction of any borewell at Emami City, 2, Jessore

Road, Golpark, Kolkata — 700028;
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f) To direct the concerned respondent authorities to comply
and/or act in accordance with the provisions of the Water

(Prevention and Control) Act and other pollution laws..

g) To direct the concerned respondent authorities to take
steps and/or initiate legal proceedings in accordance with

law against the polluters to prevent the environment;
h) Ad-interim order in terms of prayer 'above;

i) Costs;

j) To pass such other order or orders, direction or directions
as this Hon’ble Tribunal may deem fit and proper for the
ends of justice.

JZL?B’,'%' EAJé Cé&pyo\ .
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VERIFICATION

I, Jagriti Bhattacharya, the applicant herein do verify that the

I sign this verification o_f -
Lawyer’s chamber.
JE‘%)’V% gé@é(acé &Ay%
Date: 9 2-08-2+ DEPONENT

Place : 70, fxabs , F. ld %

pdiac,
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AFFIDAVIT

I, Jagriti Bhattacharya, daughter of Gora Chand Bhattacharya,
aged about 31 years, by faith-Hiﬁdu, by occupation-légal
profession, residing at 57/2, Shyamnagar Road, P.O. - Bangur,
P.S. - Dum Dum, Kolkata - 700057, do hereby solemnly affirm

and say as follows :-

‘1. I am the applicant herein and competent to-mrada

my knowledge and the rest are my humblé § mlss1onsbefore this
Hon’ble Tribunal.

Prepared in my office

and identified by me
bttty <0 e Tasyoi i Flaltncs,,
Advocate DEPONENT e

~

f/z4sg/g;4720/g
/./

susstealy Affirmed angd
Declared before ma

Natary, Gove. of W.B.
Regn. No. 447/19
City Civil Court, Callcutta

02 AUG 2004



P S

- ./gﬁﬁékazk)

23

Date: 27/3)24

From,

Jagriti Bhattacharya
57/2, Shyamnagar Road,
Kolkata-700055

To,

The Director

State Water Investigation Directorate Nirman Bhavan,
Top Floor, Saltlake City, Kolkata — 700 091.

Sub.: Compilaint against illegal drilling and construction of bore well at
Emami City, 2, Jessore Road, Golpark, Kolkata -700028

Sir/Madam,

The instant representation is being made as a precursor before moving the
Hon'ble Court of Law for your inaction towards the illegal and wrongful activities in case
the illegal and wrongful activities is not stopped and rectified within 72 hours from the
receipt of the present representation.

That since 14.02.2024 bore well digging and construction operations have
commenced at the property situated at Emami City, 2, Jessore Road, Golpark, Kolkata -
700028.

No permission whatsoever has been obtained from any of the concerned
authorities before initiation of the boring process. The digging, construction and
subsequent functioning of the bore well is, therefore absolutely and completely illegal
and against the law relating to sinking of bore well.

The aforesaid digging and construction operations have been done at the
instance of one Mahadeb Dev and some other board members of Emami City
Apartment Owners Association.
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The boring process is being done without any assessment of the feasibility of the
said bore well, ground water availability and its impact on the environment. The said
essential factors have been given a complete go-bye in the present matter.

Since, the initiation of the work, you all are well aware of the aforesaid boring
operations but to my utter dismay, no actions and/or steps have been taken to stop the
boring operations.

Boring and use of the said well would lead to depletion of the ground water level
resulting in scarcity of water in the entire area. The whole area would be severely
affected by the bore well. Ground water is a natural resource and no person has any
right and/or authority to loot such resource for their personal benefit.

| am at a complete loss to understand as to why the authorities have remained as
a mere spectator in the present matter. | have strong reason to believe that there are
unforeseen forces which are pulling the authorities back.

The boring was done in broad day-light and in a great pace. It is already in use
and will thus cause severe damage to the local water level.

You would certainly appreciate that it was incumbent upon you to take immediate
action to stop the digging of the bore well, as much as its current functioning. But, you
have turned a blind eye towards the entire matter.

I, therefore, call upon you before moving the Hop'ble Court of Law to take
immediate action and necessary steps to stop the functioning of the bore well at Emami
City, 2, Jessore Road, Golpark, Kolkata -700028. :

In case you do not take action within the stipulated time | shall bring the aforesaid
facts before the Hon’ble Court of Law and make prayer for passing of appropriate order
to stop the illegal activities including your removal from your posts.

Kindly acknowledge receipt.

Thanking you,

Yours faithfully,
3)’&9%?; L Bhattachayyq




Date: 27/ /2624

From,

Jagriti Bhattacharya
57/2, Shyamnagar Road,
Kolkata-700055

To,

The Chairman

South Dumdum Municipality
Dum Dum Road, Nagerbazar,
Kolkata-700074

Sub.: Complaint against illegal drilling and construction of bore well at
Emami City, 2, Jessore Road, Golpark, Kolkata -700028

Sir/Madam,

The instant representation is being made as a precursor before moving
the Hon’ble Court of Law for your inaction towards the illegal and wrongful
activities in case the illegal and wrongful activities is not stopped and rectified
within 72 hours from the receipt of the present representation.

That since 14.02.2024 bore well digging and construction operations
have commenced at the property situated at Emami City, 2, Jessore Road,
Golpark, Kolkata -700028.

No permission whatsoever has been obtained from any of the concerned
authorities before initiation of the boring process. The digging, construction and
subsequent functioning of the bore well is, therefore absolutely and completely
illegal and against the law relating to sinking of bore well.

The aforesaid digging and construction operations have been done at
the instance of one Mahadeb Dev and some other board members of Emami
City Apartment Owners Association.

The boring process is being done without any assessment of the
feasibility of the said bore well, ground water availability and its impact on the
environment. The said essential factors have been given a complete go-bye in
the present matter.
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Since, the initiation of the work, you all are well aware of the aforesaid
boring operations but to my utter dismay, no actions and/or steps have been
taken to stop the boring operations.

Boring and use of the said well would lead to depletion of the ground
water level resulting in scarcity of water .in the entire area. The whole area
would be severely affected by the bore well. Ground water is a natural resource
and no person has any right and/or authority to loot such resource for their
personal benefit. '

| am at a complete loss to understand as to why the authorities have
remained as a mere spectator in the present matter. | have strong reason to
believe that there are unforeseen forces which are pulling the authorities back.
The boring was done in broad day-light and in a great pace. it is already in use
and will thus cause severe damage to the local water level.

You would certainly appreciate that it was incumbent upon you to take
immediate action to stop the digging of the bore well, as much as its current
functioning. But, you have turned a blind eye towards the entire matter.

|, therefore, call upon you before moving the Hon'ble Court of Law to
take immediate action and necessary steps to stop the functioning of the bore
well at Emami City, 2, Jessore Road, Golpark, Kolkata -700028.

In case you do not take action within the stipulated time | shall bring the
aforesaid facts before the Hon’ble Court of Law and make prayer for passing of
appropriate order to stop the illegal activities including your removal from your
posts.

Kindly acknowledge receipt.

Thanking you,

Yours faithfully,
Jagritc Bhatt 2chany,
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Date: OL‘I;/ 3 / 7,./524,

From,

Jagriti Bhattacharya
57/2, Shyamnagar Road,
Kolkata-700055

To,

Member Secretary

Pollution Control Board

164/1, Manicktala Main Road
Eastern Metropolitan Bypass
Kadapara, Phool Bagan, Kakurgachi
Kolkata-700054

. Sub.: Complaint against illegal drilling and construction of bore well at Emami
City, 2, Jessore Road, Golpark, Kolkata -700028

Sir/Madam,

The instant representation is being made as a precursor before moving the Hon'ble
Court of Law for your inaction towards the illegal and wrongful activities in case the
illegal and wrongful activities is not stopped and rectified within 72 hours from the
receipt of the present representation. '

That since 14.02.2024 bore well digging and cohstruction operations have commenced
at the property situated at Emami City, 2, Jessore Road, Golpark, Kolkata -700028.

No permission whatsoever has been obtained from any of the concerned authorities
before initiation of the boring process. The digging, construction and subsequent
functioning of the bore well is, therefore absolutely and completely illegal and against
the law relating to sinking of bore well. ' '

The aforesaid digging and construction operations have beén done at the instance of
one Mahadeb Dev and some other board members of Emami City Apartment Owners
Association. '

The boring process is being done without any assessment of the feasibility of the said
bore well, ground water availability and ‘its impact on the environment. The said
essential factors have been given a complete go-bye in the present matter.
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Since, the initiation of the work, you all are well aware of the' aforesaid borihg operations
but to my utter dismay, no actions and/or-steps have been taken to stop the boring
operations.

Boring and use of the said well would lead to depletion of the ground water level
resulting in scarcity of water in the entire area. The whole area would be severely
affected by the bore well. Ground water is a natural resource and no person has any
right and/or authority to loot such resource for their personal benefit.

| am at a complete loss to understand as to why the authorities have remained as a
mere spectator in the present matter. | have strong reason to believe that there are
unforeseen forces which are pulling the authorities back. '

The boring was done in broad day-light and in a great pace. It is already in use and will
thus cause severe damage to the local water level.

You would certainly appreciate that it was incumbent upon you to take immediate action
to stop the digging of the bore well, as much as its current functioning. But, you have
turned a blind eye towards the entire matter.

I, therefore, call upon you before moving the Hon’ble Court of Law to take immediate
action and necessary steps to stop the functioning of the bore well at Emami City, 2,
Jessore Road, Golpark, Kolkata -700028.

In case you do not take action within the stipulated time | shall bring the aforesaid facts
before the Hon’ble Court of Law and make prayer for passing of appropnate order to
stop the illegal activities including your removal from your posts. -

Kindly acknowledge receipt.

Thanking you,

Yours faithfully,

. U——df bl Bhalt ach Ct)ﬂy o




Date: 27 /3 /g.c 24

From,

Jagriti Bhattacharya
57/2, Shyamnagar Road,
Kolkata-700055

To,
Principal Secretary
Department of Water Resources Investigation and Development Khadya Bhavan, Block

~A, 6" Floor, 11A, Mirza Galib Street,
Kolkata — 700 087

Sub.: Complaint against illegal drilling and construction of bore well at Emaml
City, 2, Jessore Road, Golpark, Kolkata -700028

Sir/Madam,

The instant representation is being made as a precursor before moving the
Hon’ble Court of Law for your inaction towards the illegal and wrongful activities in case
the illegal and wrongful activities is not Siopped and rectified within 72 hours from the
receipt of the present representation.

That since 14.02.2024 bore well digging and construction operations have
commenced at the property situated at Emami City, 2, Jessore Road, Golpark, Kolkata -
700028.

No permission whatsoever has been obtained from any of the concerned .
authorities before initiation of the boring process. The digging, construction and
subsequent functioning of the bore weli is, therefore absolutely and completely illegal
and against the law relating to sinking of bore well.

The aforesaid digging and construction operations have been done at the instance of
one Mahadeb Dev and some other board members of Emami City Apartment Owners
Association.

The boring process is being done without any assessment of the feasibility of the
said bore well, ground water availability and its impact on the environment. The said
essential factors have been given a complete go-bye in the present matter.
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Since, the initiation of the work, you all are well aware of the aforesaid boring
operations but to my utter dismay, no actions and/or steps have been taken to stop the
boring operations. .

Boring and use of the said well would lead to depietion of the ground water level
resulting in scarcity of water in the entire area. The whole area would be severely
affected by the bore well. Ground water.is a natural resource and no person has any
right and/or authority to loot such resource for their personal benefit.

| am at a complete loss to understand as to why the authorities have remained as
a mere spectator in the present matter. | have strong reason to believe that there are
unforeseen forces which are pulling the authorities back.

The boring was done in broad day-light and in a great pace. It is already in use
and will thus cause severe damage to the local water level. '

You would certainly appreciate that it was incumbent upon you to take immediate
action to stop the digging of the bore well, as much as its current functioning. But, you
have turned a blind eye towards the entire matter.

|, therefore, call upon you before nﬁoving the Hon'ble Court of Law to take
immediate action and necessary steps to stop the functioning of the bore well at Emami
City, 2, Jessore Road, Golpark, Kolkata -700028. .

In case you do not take action within the stipulated time | shall bring the aforesaid
facts before the Hon'ble Court of Law and make prayer for passing of appropriate order
to stop the illegal activities including your removal from your posts.

Kindly acknowledge receipt.

Thanking you,

Yours faithfully,
Tayrill R, altecha Fya
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EMS SPEED POST .2
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ADVANCE CUST. ID NO. 3000049815 (K ('fréﬁ A GPO. KOLKATA - 700 001)

- EMS SPEED POST =  SPEED POST RECEIPT
Ew & \2204*5‘7{‘ g.mTO M{wb—mﬁf&dﬂv
Date- 2 4. 3 24 == = Pollibren Cordrad Boand
Weight- |7 = Kakogaehi Kad- 59
Charge Rs.- [} ) & %ROM S )\&KM)" A
Signature - EV ol 55

ADVANCE CUST. ID NO. 3000049815 (K@L‘KATA GPO. KOLKATA - 700 001)

.....

EMS SPEED POST
W 120465

G- 59 3 59

Weight - [

Charge Rs. - [?

Signature -

SPEED POST RECEIPT

T0™ | W\ € ChatO\ i

S o D Hn Mt et Palisty
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EMS SPEED POST SPEED POST RECEIPT
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pate- 7). 3. 04 Dokt getton Wionwan Bhayan
Weight- |3 | Saltheke RKolodq|
ChargeRs.- |% -| FROM <. Bhabrelany &
Signature - IxoJo 55

ADVANCE CUST. ID NO. 3000049815
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You are here Home>> Track Consignment
Track Consignment Quick help
* Indicates a required field.
* Consignment Number
— -
EW012204765IN } Track More |
Bookéd At | Eooked On Destmatlon Tarlff Amc!e Type Dehvery Dehvery "
: Pincode ; _ + Location . Contirmed On
Kolkata GPO - 28/03/2024 700074 - 17 70 lnland Speed ¢ Motijheel SO‘ | : 01/04/2024 19:38: 37
BPC - 17:14:43 : : ' Post : :
Event Details For : EWOT 2204765IN
Current Status : ltem Delivered(Addressee) =
Date o Him'.rime - Office | | ;E\.Ient. -
01/04/2024 19:38:37 Motijheel so B ltem Dei&&éd(Addressee) "
: 01/04/2024 : 16:09:00 Motijheel SO (Beat Number1) ltem Dehvered [To SDDM (Addressee)]
01/04/2024' '10:21 09 Motijheel SO om for Dellvery
30/03/2024 18;49:17 Motijneel SO - ltem Onhold Door Locked—lntimation Served |
300032004 10:16:14 Motijheel SO Out for Dellvery
30/03/2024 08:31:30 Motijheel SO - ltem Recelved
30/03/2024 oeors  KOLAP TMO e nem D|Spatcheé"
' 28/03/2654 20:25:40  Kokata GROBPG émltem Dispatched
28/03/2024 . 2.0:01:31. Kolkata GPO BPCM | ltem Bagged
28/03/2024 17:14:43 Kolkata GPO BPC S ltem Booked

16-Apr-24, 11:38 AM

b ol?




Vrack COonsignment

Pofn

2

https:/www.indiapost.gov.in/_layouts/15/DOP. Portz_il.Tra cking ..o

(2] Sign In Register 33
v A 3 = & Q
dosnd Azadi
Tz "*’Y‘"‘Mahmmv
You are here Home>> Track Consignment
Track Consignment Quick help
* Indicates a required field.
* Consignment Number
EW012204774IN | Track More i
Booked At - Booked On Destination Tariff : Article Type Delivery Dehvery
‘ Pincode f ‘ Location Conflrmed 0'1
Kolkata GPO . 28/03/2024 700091 17 70 lnland Speed | Sech Bhawan 01/04/2024 18:08:01

BPC L 17:14:43 ; Post 80
Event Details For : EW012204774IN
Current Status : ltem Delivered(Addressee) . o
Date  Time - Office Event
01/04/2024 : 18:08:01 Sech Bhawan I]e) Item Dehvered(Addressee)
01/04/2024 15:29:53 Sech Bhawan SO (Beat Number 1) ltem Dehvered [To ds (Addressee)]
01/04/2024 105313  Sech Bhawan so : Out for Delivery
30/03/2024 . 08:10:33 Sech Bhawan SO ; Item Received
30/03/2024 - 06:12:22 KOL AP TMO ltem Dispatched
28/03/2024 20:25:40  Kolkata GPO BPC . ltem Dispatched
28/03/2024 20:03:42 Kolkata GPO BPC : Item Bagged
28/03/2024 17:1443  Kolkata GPO BPC . ltem Booked
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You are here Home>> Track Consignment
Track Consignment Quick heip
* Indicates a required field.
* Consignment Number
o | —
EW012204757IN : Track More |
Booked At | Booked On Destination Tanff Artlcle Type Dehvery : Delivery
: : Pincode _ Locatlon .' COnflrmed On
Kolkata GPO  28/03/2024 700054 ; 17 70 lnland Speed Kankurgachl SO 01/04/2024 15: 53 30
BPC 17:14:43 Post .
Event Details For : EW012204757IN
Current Status : ltem Delivered(Addressee) -
Date - “Time Office Event
: 01/04/2024 ¢ 15:583:30 Kankurgachl SO Item Dellvered(Addressee)
01/04/2024 14:36:05 Kankurgachl SO (Beat Number?) Item Dehvered D’o s.roy (Addressee)]
: 01/04/2024 - 09:38:43 Kankurgachi SO Out for Dehvery
30/03/2024 09:06:12 Kankurgachi SO ltem Recelved
0032024 061222 KOLAPTMO . ltem Dlspatched

28/03/2024 20 25 40 Kolkata GPO BPC tem stpatched

28/03/2024  ©20:07:44  Kolkata GPO.BPC tem Bagged
28/03/2024 17:14:43  Kolkata GPO BPC ltem Booked
Home
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Forms
Recruitments
Holidays

Feedback
Right To Information

Tenders India

of 2 6-Apr-24, 11:37 AM
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_You are here Home>> Track Consignment
Track Consignment Quick help
* Indicates a required field.
* Consignment Number ‘
EW012204743IN l Track More ]
Bookecthtm Booked On : beetihation T arlff Artrcle Type Dellvery o Dehvery
Pincode _ : ~ Location Confirmed On
Kolkete GPO . 28/03/2024 700087”“”” 17 70 lnland Speed New Market SO  01/04/2024 15.:26:14 :
BPC 17:14:43 Post :
Event Details For : EW012204743IN I
Current Status : ltem Delivered(Addressee)
Date Time Offlce Event _
01/04/2024 .‘ ;"15 26:14  New Market CO ltem Dehvered(Addressee)
01/04/2024. - 12 32:02 New Market SO (Beat Number 2) ”?“ltem Dehvered [To arr (Artlcle Recelpt Ftoom) ]" “
01/04/2024 - 10 25 19 - New Market SO - .:"Out for Dehvery o
30/03/2'02.4‘ “11:31:15  New Market SO .‘?ltem Onhold Door Locked Intlmatlon Served
30/03/2024. 11:08:34  New Market SO Out for Dehvery -
30/03/2024 08:45:56  New Market SO : Item Recelved
23/03/é024 pose2s  Kolkata Gpo ch e ;__,”em Dlspamhed
28/03/2024 ‘20 31:39  Kolkata GPO BPC . Item Bagged N
28/03/2024 _ Kolkata GPO BPC o ltem Bookeo‘ -

17.14.43
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From,

Jagriti Bhattacharya
57/2, Shyamnagar Road,
Kolkata-700055

To,

State Public Information Officer _
State Water Investigation Directorate
Nirman Bhavan, Top Floor,

Saltlake City, Kolkata - 700 091.

Sub.: Application under the RTI Act, 2005

Sir/Madam,

That a bore well digging operations is going on at premises of Emami City, 2
* Jessore Road, Golpark, Kolkata -700028

In exercise of my right guaranteed under the right to information act, 2005, I call
upon you to provide me the following information:- :

1. Is any permission granted by you for digging a bore well at the aforesaid
property. '

2. If the answer to question No. 1 is yes - then please tell -

Number of bore wells permitted.

The width, depth and dimension of the said bore well (s).
The name of the applicant.

The date of the application.

Date of granting permission/no objection.

canoP

3. The copy of the application for drilling of bore well submitted to the
authorities along with all annexure and the permission thereto along with
terms and conditions contained therewith be provided to the undersigned.

The Court fee of Rs. 10/- is pasted herewith. The undersigned agrees and undertakes
to pay additional Court fees and costs for the documents sought for.

Kindly acknowledge receipt.
Thanking you,

Yours faithfully,
(Lﬁ vif; 8/’) c.ffa_d, Ay
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Date:1 ¢ /4( } 9/
From, . _ -
Jagriti Bhattacharya R st
57/2, Shyamnagar Road, '

Kolkata-700055

To,

State Public Information Officer

Department of Water Resources Investigation and Development
Khadya Bhavan, Block - A, 6% Floor,

11A, Mirza Galib Street,

Kolkata - 700 087

Sub.: Application under the RTI Act, 2005

Sir/Madam,

That a bore well digging operationS is going on at premises of Emami City, 2,
Jessore Road, Golpark, Kolkata -700028

In exercise of my right guaranteed under the right to mformatlon act, 2005, 1 call
upon you to prov1de me the following information:- :

1. Is any permission granted by you for digging a bore well at the aforesaid
property.

2. If the answer to question No. 1 is yes — then please tell -

Number of bore wells permitted.

The width, depth and dimension of the said bore well (s).
The name of the applicant.

The date of the application.

Date of granting permission/no ob]echon

ocan op

3. The copy of the application for drilling of bore well submitted to the
authorities along with all annexure and the permission thereto along with
terms and conditions contained therewith be provided to the undersigned.

The Court fee of Rs. 10/- is pasted herewith. The undersigned agrees and undertakes
to pay additional Court fees and costs for the documents sought for.

Kindly acknowledge receipt.

Thanking you,

Yours faithfully,
\\)agﬂfc Bhaltech arsa



Date: )é/q / '7/%’
From,

Jagriti Bhattacharya
57/2, Shyamnagar Road,
Kolkata-700055

To,

State Public Information Officer
Pollution Control Board

164/1, Manicktala Main Road,
Eastern Metropolitan Bypass,
Kadapara, Phool Bagan, Kakurgachi
Kolkata-700054.

Sub.: Application under the RTI Act, 2005
Sir/Madam,
That a bore well digging operations is going on at premises of Emami City, 2,
Jessore Road, Golpark, Kolkata -700028

In exercise of my right guaranteed under the right to information act, 2005, I call upbn
you to provide me the following information:-

1. Is any permission granted by you for digging a bore well at the aforesaid
property.

2. If the answer to question No. 1 is yes - then please tell -
Number of bore wells permitted.

The width, depth and dimension of the said bore well (s).
The name of the applicant.

The date of the application.

Date of granting permission/no objection.

o AN o

3. The copy of the application for drilling of bore well submitted to the authorities
along with all annexure and the permission thereto along with terms and
conditions contained therewith be provided to the undersigned.

The Court fee of Rs.10/- is pasted herewith. The undersigned agrees and undertakes to
pay additional Court fees and costs for the documents sought for.

Kindly acknowledge receipt.
Thanking you,
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From.

Jagriti Bhattacharya
57/2, Shyamnagar Road,
Kolkata-700055

To,

State Public Information Officer
South Dumdum Municipality
Dum Dum Road, Nagerbazar,
Kolkata-700074

Sub.: Application under the RTI Act, 2005
Sir/Madam,

That a bore well digging operations is going on at premises of Emami City, 2, Jessore
Road, Golpark, Kolkata -700028

In exercise of my right guaranteed under the right to information act, 2005, | call upon
you to provide me the following information:-

1. lIs any permission granted by you for digging a bore well at the aforesaid
property. _
2. If the answer to question No. 1 is yes — then please tell -
a. Number of bore wells permitted.
b. The width, depth and dimension of the said bore well (s).
c. The name of the applicant.
d. The date of the application.
e. Date of granting permission/no objection.
3. The copy of the application for drilling of bore well submitted to the authorities
along with all annexure and the permission thereto along with terms and
conditions contained therewith be provided to the undersigned.

The Court fee of Rs. 10/- is pasted herewith. The undersigned agrees and undertakes
to pay additional Court fees and costs for the documents sought for.

Kindly acknowledge receipt.
Thanking you,

Yours faithfully,
ja.,;r{{; ¢ Bhp (Eee /')(tpym
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§Tariﬁ Aﬁicle Type  Delivery

Locatlon

EW046229395IN
Booked At Booked On Destination
Pincode ; :
Kolkata GPO 16/04/2024 700054 17.70 . Inland Speed
BPC 18:42:16 :

Event Details For : EW046229395IN
Current Status : }tem Delivered(Sender)

Date Time Office

Event

20/04/2024 . 16:10:46 Bangur Avenue SO

20/04/2024 15:30:15

! Bangur Avenue SO (Beat Number:8)

'_ Item Dehvered(Sender)

20/04/2024 11:45:50 Bangur Avenue SO

: Out for Dehvery

20/04/2024 10:45:51 . Bangur Avenue SO

Item Recelved

Kankurgachl SO

Quick help

On

Dellvery COnflrmed

20/04/2024 16:10:46

11
H

Item Delivered [To: d s (Addressee)]

20;04/2024 05:56:56 KOL AP TMO
20/..04/2024 e o
26)64/2024 ' 05:10:44 Kolkata NSH
20/04/2024 05:01:35 Kolkata NSH
19/04/2024 20:28:22 Kolkata NSH
1 9/04/2024 19:53:48 KOL AP TMO
1 9/04/2024 19:34:30 KOL AP TMO

: Item Dlspatched
Item Received
ltem Dlspatchedm |
Item Bagged h
Item Recelved |
ltem Dispatched
Item Received
| Item Dispetched “

Item Bagged

Item Returned Refused

Out for DeIIvery

ltem Recered

19/04/2024 | 1254:51  Kankurgachi SO
19/04/2024 12:54:10 ( Kankurgachi SO
18/04/2024 16:41:56 Kankurgachi SO
1 8/04/2024 10:02:47 Kankurgachi SO
17/04/2024 09:06:23 Kankurgachi SO
1 7/04/2024 06:20:16 - KOLAP TMO

1 7/04/2024 01:19:56 KOL AP TMO

1 6/04/2024 21:58:41

1 6/04/2024 21:43:54

16/04/2024 20:12:53

Kolkata GPO BPC

16/04/2024 19:45:35 Kolkata GPO BPC

16/04/2024 | 18:4216 | Kolkata GPO BPC g

Item Recelved
Kolkata RMS MaIIs TMO

. Kolkata RMS Malls TMO

Item Dlspatched

: Item Dlspatched

- ltem Received
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Tridia Post

_You are here Home>> Track Consignment

Track Consignment

Quick help

* Indicates a required field.

* Consignment Number

EW046229404IN
Beeked At Booked On Destination ' Tariff Article Type : Delivery 'Delivery Confirmed |
' | Pincode : ' Locatlon .On
Kolkata GPO | 16/04/2024 | 700074 1 17.70 | Inland Speed Motuheel SO 18/04/2024 14:55:22 |
BPC ' 18:42:16 | Post :

Event Details For EW046229404IN
Current Status : ltem Delivered{Addressee)

Date S P U Event
18/04/2024 | 14:55:22  : Motijheel SO | ltem Dehvered(Addressee)m
18/04/2024 | 12:47:30  : Motijheel SO (Beat Number:1) Item Dellvered [To SDDM (Addressee)]

18/04/2024 09:19:08 Motijheel SO ¢ Out for Dellvery

17/04/2024”‘ 14:39:16 Motijheel SO yltem Onhold Door Locked Intlmatlon Served

17/04/2024 09:09:52 Motijheel SO "Out for Dehvery |

17/04/2024 | 08:36:29 Motijheel SO - Item Recelved -

17/04/2024 06:21:50 KOL AP TMO - ltem Dlspatched

17/04/2024 01:19:56 KOL AP TMO .Item Received -
16/04/2024 21:58:41 Kolkata RMS Mails TMO o ltem Dlspatched | :
16/04/2024 21:43:54 Kolkata RMS Mails TMO - .f .ltem Recelved - N
16/04/2024 20:12:53 Kolkata GPO BPC " Item Dlspatched
16/04/2024 19:39:17 Kolkata GPO BPC .'“Item Bagged
16)64/2024 18:42:16 Kolkata GPO BPC : Item Booked ’
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Indin Post

_You are here Home>> Track Consignment

Track Consignment

* Indicates a required field.

* Consignment Number

Sign In

Register

Quick help

EW04622941 8IN
Bboked At Booked On | Destination | Tariff Artlcle Type Deli\.tefy. - Dellvery Conflrmed f
Pincode | Location On -:
Kelkata G‘PO 16/04/2024 » 700087 17 70 Inland Speed : New Market SO 18/04/2024 16:12:18
BPC 18:42:16 - Post
, Event Details For : EW046229418IN -
Current Status : ltem Delivered(Addressee)
Date Time ' Office EI)ent
18/04/2024 | 16:12:18 New Market SO Item Dehvered(Addressee)wm7 -
18/04/2024 14:03:36 New Market SO (Beat Number:2) ..... ltem Dehvered rro arr (Artlcle Recelpt Room) ]
18/04/2024 | 10:32:58 ,. New Market SO Out for Dellvery
17/04/2024 14:12:43 New Market SO tem Onhold Door Locked Intlmatlon Served j
17/04/5624 10:11:36 New Market SO >Out for Dellvery
17/04/2024 09:01:50 New Market SO Item Received B :
17/04/2024 06:14:20 Kolkata RMS Mails TMO.“ Item Dlspatched
17/04/2024 | 06:03:40. Kolkata RMS Mails TMO Item Received
17/04/2024 05:08:52 KOLAP TMO ”?Nltem Dlspatched.w
17/04/2024 04:32:53 KOLAP TMO ’:f“ltem Recelved
17/04/2024 04:05:14 Kolkata NSH ltem Dlspatched
17/04/2024 03:32:24 KolkataNSH ltem Bagged
17/04/2024 02:26:11 Kolkata NSH ltem Recelved
17/04/2024 01:05:56 KOL AP TMO ltem Recelved ” ;
16/04/2024 22:00:06 Kolkata RMS Mails TMO ”\f:“Item Dlspatchedm
16/04/2024 : 21:09:07 Kolkata RMS Mails TMO “Ewltem Received M B
16/04/2024 20:06:02 | Kolkata GPO BPC ltem Dlspatched |
16/04/2024 20:02:36 | Kolkata GPO BPC .;Item Bagged
1610412024 118:4216  Kolkata GPO BPC * tem Booksd
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Recruitments

Holidays
Feedback
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India Post
_You are here Home>> Track Consignment ,ﬁf
= - o
Track Consignment Quick help
* Indicates a required field. ;
* Consignment Number
EW046229421IN
Bc;oked At Booked On Destination . Tariff Article Type  Delivery Delivery Confirmed
' Pincode g ! Location - On
Kolkata GPO 16/04/2024 700091 17.70 f Inland Speed . Sech Bhawan : 18/04/2024 17:37:23
BPC 18:42:16 ‘ Post SO

Event Details For : EW046229421IN
Current Status : ltem Delivered(Addressee)

Date Time Office Event

18/04/2024 17:37:23 Sech Bhawan SO ItemDehvered(Addressee)
18/04/2024 10:15:43 Sech Bhawan SO Out forDellvery
1?/04/2024 07:57:30 SechBhawanSO ltelr;f“I;’ééé‘ived

17/04/2024 06:20:16 KOLAP TMO item Dispétéhed
17/04/2024 01:19:56 KOL AP TMO : Item”;c‘a;éived

16/6;1/2024 21:58:41 Kolkata RMS Mails TMd N ltem Dlspatched
16;04/2024 21:43:54 Kolkata RMS Mails TMO - Itém heéeived | T
16/04/2024 20:12:53 Kolkata GPO BPC - Item Diépatéhéd | -
16/04/2024 19:33:41 Kokata GPOBPC ;Item Baggéa.. -
16/04/2024 18:42:16 Kolkata GPO BPC item Booked -
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"
GOVERNMENT OF WEST BENGAL
WATER RESOURCES INVESTIGATION AND DEVELOPMENT DEPARTMENT
OFFICE OF THE DIRECTOR
STATE WATER INVESTIGATION DIRECTORATE TANELE W
NIRMAN BHAVAN (3R> FLOOR) , BIDHAN NAGAR ¢~ )
KOLKATA-700091, E-mail: directorswid il.com . C
. Memo No. 578/RTI Dated, Kolkata, 06,/05/2024

f
" To

The Geologist,

Geological Sub-Division [IID,SWID |

& Member Secretary. DILA | North 24 Parganas
Jalasampad Bhaban. Opp. Hatipukur.

Near Chanpadali Bus Stand, Barasat, Pin- 70012
E mail- geolswidnorth24pgs@gmail.com

Sub: Transfer of the RTT applications of Jagriti Bhattacharya, 57/2. Shyamnagar Road,
! Kotkata- 7000355, dated 16.04.2024.

Ref: Letter No. 444-WI1-16011/2/2024-Section (WRIDD)/2024 dated 30.04.2024

With reference to the subject mentioned above, cnclosed please find the Transfer of the RTI
application along with the Original copy of the RTI, transferred by the Administrative Department. vide
Letter No. 444-WI1-16011/2/2024-Section (WRIDD)/2024 dated 30.04.2024, received by this office on
03.05.2024, which is self explanatory.The aforesaid application has been transferred to you under Section 6 '
(3) of RTI Act, 2005.

You are requested to provide possible reply of the same to the applicant with a copy to this end.

Yours faithtully.
Enclo: As stated.

Sebl[—

PA to DIRECTOR & SPIO
STATE WATER INVESTIGATION DIRECTORATE

Memo No. 578/1(4)/RTI ' Dated, Kolkata, 06/05/2024

Copy for information to:

\/l./Jagriti Bhattacharya, 57/2, Shyamnagar Road, Kolkata- 700055.

2. The Assistant Secretary & S.P.1.0. , WRIDD, RTI Cell. Khadya Bhavan, Block-*A”, 6" Floor.
1TA, Mirza Ghalib Street, Kolkata- 700087.

3. The Superintending Geologist, Geological Circle, SWID & Member Secretary, State Level
Ground Water Resource Development Authority (SLA)

4. The Senior Geologist. Geological Div. No. 111, SWID. Berhampore, Murshidabad.

s

= PAIEDAEECTOR % SPIO
ER AV RESTIGATION DIRECTORATE
“\.\J \

STATE:

L
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L icerns -
Government of West Bengal /28 Ure
Office of the Geologist, Geological Sub-Division No. lli/D )
i)

State Water Investigation Directorate
Water Resources Investigation& Development Department
2nd Floor, Jalasampad Bhawan
Barasat, North 24 Parganas
Telephone No. 033 25843706; E-mail. geolswidnorth24pgs@gmail.com

Memo No 110 Dated: 03.05.2024

o,

Jagriti Bhattacharya

e 57/2, Shyamnagar Road
Kolkata — 700055

Subject: Seeking information under RTI Act by Jagriti Bhattacharya, resident of 57/2, Shyamnagar
Road, Kolkata — 700055,
Ref: Memo no. 508/1(3)/RT1 of Director of SWID dated 19/04/24

Sit/ Madam,
With reference to the above subject matter, the undersigned is furnishing the following
e information and possible reply as per available office records.

1. No “Permit” was granted from the office of the undersigned in the said name and address of

the unit, provided by you.
2. NA
3. NA

This is for your information please.
Yours faithfully

- Member Secretary
DLGWRA. District North 24 Parganas

&
Geologist Geological Sub-Division 111/D
Barasat
Memo No 110/1(2) Dated: 03.05.2024

. Copy forwarded for information & taking necessary actions to:

1. The Director, SWID, Sech Bhaban (3"d Floor), Salt lake, Kolkata - 700091

2. The Superintending Geologist, Geological Circle, Bikash Bhaban, 4" Floor, Salt Lake,
Kolkata 700091

Membek Secretary

RN &
Geofé\&ist Geological

ap ot -\;'«.g\"\ Barasat
EENTN

b-Division 1il/D
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In the Behff@%z Nabarm){ Gyeeﬂ Ty at @
, / 5M4AX
F(w,tewo Zone ‘){0 (QK@tﬂ, ,

SUJtJ-CaseNo S B | ‘of-20'Q7

Jag - |

} //é g%d’[‘”f& Plaintiff

| | Applicant

: --VS - _ -~ Appellant

gzév@f OZZ'/J.. 4 & Dors Defendant

o - "7 " Opp. Party

Respondent

KNOW ALL MEN By These Petiriones  that Iye:

ja_g,{';/é,l gWOFLIkog& D/D GO%‘& CAG,,(\( /zhﬂuacéan%

nager; Kred, £4- Pacm m, KoR~S7Z, £op ~ '
- do hereby in my/our name’zabrfd my/our behalf c%r‘gtltute and appear Sri g“”?"/‘-

Bbhisher Shacs, Alv, Mecphnid butls, Ay, Poeodsy e, v,

true and lawful Pleader/Advoc_:ate & Attorneys is appear and act for me/us inthe
matter noted above to file suit written statement, conduct suit, ‘appeal from original

- suit order etc. and from that purpose to do all acts ‘and things, whatsoever in that

connectron mcludrng compromlse of the above matter depositing in our withdrawing

money from filling or taken our appear docume_nt. and payment order from Court

. referring matters is dispute between the parties hereto arbitration, withdrawing the

: : ~above matters with liberty.to file fresh suit, sendmg propertles released from attachment
ﬁlllng execution or miscellaneous case and other petitions, bedding at execution sale
-obtaining payment from us out of Court_ withdrawing custody and other fees and

-doing on my / our behalf such other acts in the above matters as are

necessary and proper. .

" 1/ We hereby agreeing to ratify and confirms all acts so do by the said Advocate of

attorneys as my / our own acts and as if dbne"_by me / us to in intents and purposes.



I/ We authorise Sree
to deliver this Vakalatnama to my Pleaser / Advocate

Sree

Signamre
- We‘

do hereby appoint Sree
do act for me in the above name case in taken wh eof | have afﬂxed me
thumb impresslon in the parson of Sree :
who is know to me

Slghature-
and [ do hereby attest the ahove mark as having been affixed in my presence

" by who in known tomy-
Signature
" from the

Vakaiatnama received on the | e 7 - 29
Executant direct

Executant or from Sree

Agents / velative of the executant who is authorised by the' Executant to dellver

the same to me satisﬂed and / accepted

ﬁfzﬁ&%%_%/w
Advocate / Pleader
/24 56/2/4 7/Qo/g
7'&7[) (oh@[— Col cafAe
Meb. Ne. - 7990257 )04

Erp' 8 Td - ancimshai ol ©

2108, fon,



